J
SLP(C) No. 17482 OF 2002

| TEM No. 29 Court No. 1 SECTI ON XVI A
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No.17482/2002

(From the judgenent and order dated 16/05/2002 in OAP 366/ 2001
of The H GH COURT OF J & K AT JAMW))

MEDCI AL COUNCI L OF | NDI A Petitioner (s)
VERSUS

DEEBA FARHAT & ORS. Respondent (s)
( Wth Appln(s). for pernission to place addl. docunents on record
and with prayer for interimrelief and office report )

Wth SLP(C) Nos. 17848, 18086, 18235 and 18258 of 2002-
( Wth Appln(s). for exenption fromfiling c/c of the inpugned
Judgrment and with prayer for interimrelief )

Date : 05/12/2002 These Petitions were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE K. G BALAKRI SHNAN
HON BLE MR JUSTICE S.B. SI NHA

For Petitioner (s) M. Mikul Rohtagi, ASG
M. Lakshni Raman Singh, Adv.
M. Anmitesh Kumar, Adv.
For Respondent (s) M. P.N. Mshra, Sr.Adv.
in SLP(C) 17482 Ms. Purnima Bhat, Adv.
in SLP(C) 18258 M. ML. Bhat, Sr.Adv.
for RR1 & 2 Ms. Purninma Bhat, Adv.
for R 12 M. Mani nder Singh, Adv.
Ms. Pratibha Singh, Adv.
M. Ankur Tal war, Adv.
M. Angad Chopra, Adv.
M. Anis Suhrawardy, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
....... L....l.........T.......T.......T.......T.......T.......J
SP2
There is no response on behalf of the Union of
I ndi a. The matter nmay be called after four weeks. In
the nmeantinme, the response of the Union nay be filed.
. SP1

Sarita (Suneet Bal a Sharma) (@3)
Assi stant Registrar @@
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